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[Shri S. V. L. Narasimham] 
a Bill further to amend the Child 
Marriage Restraint Act» 1929.

Mr. Depnty-Speaker: The question 
is:

“That leave be granted to intro­
duce a Bill further to amend the 
Child Marriage Restraint Act, 
1929/’

The motion was adopted,

Shrl S. V. L. Narasimham: I intro* 
duce the Bill.

HINDU MARRIAGE (AMENDMENT) 
BILL

(A m en d m en t or s e c tio n  28)

Shri S. V. L. Narasimham (Guntur): 
I beg to move for leave to introduce 
a Bill further to amend the Hindu 
Marriage Act, 1955.

Mr. Depatj-Speaker: The question 
is:

‘That leave be granted to in­
troduce a Bill further to amend 
the Hindu Marriage A ct 1955.”

The motion was adopted.

Shri S. V. L. Narasimham: I intro­
duce the Bill.

INSURANCE (AMENDMENT) BILL 
( I n s e r t io n  o f  n e w  s e c t io n  44A)
Shrl S. V. L. Narasimham (Guntur): 

I beg to move for leave to introduce 
a Bill further to amend the Insurance 
Act, 1938.

Mr. Depaty-Speaker: The question

‘That leave be granted to in­
troduce a Bill further to amend 
the Insurance Act, 1938.”

The motion was adopted.

Shri S. V. L. Narasimham: I intro­
duce the Bill.

WORKMEN’S COMPENSATION 
(AMENDMENT) BILL

(I n s e r t io n  o f  n e w  s e c t io n  3A) 
Mr, Deputy-Speaker: We shaH now 

proceed with the further consideration 
of the motion moved by Shrimati 
Renu Chakravartty on the 2nd Decem­
ber, 1955:

‘That the Bill further to amend 
the Workmen’s Compensation Act, 
1923, be taken into considera­
tion.”

The time allotted for this is 2i hours, 
the time already taken is one hour 
twenty-two minutes and so the 
balance left is one hour eight 
minutes. Shri Abid Ali may conti­
nue his speech.

Shri T. B. Vittal Rao (Khammain): 
Before you call upon the hon. Deputy 
Minister, let me say this. Shrimati 
Renu Chakravartty had to go away 
and she has written a letter to the 
Speaker authorising me to reply to the 
debate. If you permit me, I will reply 
to the debate.

Mr. Depaty-Speaker: I will look 
into the rules. Let the Deputy Minister 
meanwhile continue his speech.
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